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JUDGEMENT 

1. This complaint is filed under section 31 of the RERA Act seen 

project “WF48” developed by M/S. OZONE ELEGANT DEVELOP LL. 

   situated at Sy no. 61/1, 61/2, & 61/3, Mahadevpura Village, K ram 

Hobli, Bangalore East Taluk, Bengaluru Urban district fo lief of 

refund with interest, which was later amended to interest riod 

2. This project has been registered under RERA vide istration No. 

PRM/KA/RERA/1251/446/PR/171015/000781 Wy is valid till 

30/09/2024. Y 

Brief facts of the complaint are as un    3. The complainants have purcha a 

A in the project PROMENADE 

under cashback scheme 

aring No.302, 3™¢ Floor, Block- 

rrently known as WF48) of the respondents 

        

entéred into agreement for sale and 

construction agreement di /2016. The complainant was required to 

make payment of Rs.26, B/- in June 2016, June 2017, June 2018 and 

June 2019. The inants made the payment in June 2016, June 2017. 

The respond haye raised demand notices and collected three payments 

i.e. June, 201 e 2017 and June 2020 even though there was no 

constrdtion activity in the project site. The respondent when requested for 

the@S%%, payment offered 10% upfront discount. In June 2022, the 

oa nt sent an email stating that the complainants have breached the 

act and that the cash back scheme has been cancelled. The 

espondents were supposed to handover possession of the above flat by 

June 2019 with six months grace period i.e. latest by December 2019. 

Thus, the complainants have approached this Hon’ble Authority and had 

initially prayed for direction to the respondent to refund the amount with 

interest. ~ 
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4. On 31/10/2023 during the hearing, the complainants counsel filed a 

Memo for amendment in the relief sought from refund with interest to 

interest on delay period. The Hon’ble Authority has accepted the prayer 

and the relief sought is amended as “delay period interest”. Hence this 

  

   

complaint. 

5. After registration of the complaint, in pursuance of the , th 

respondent has appeared before the Authority its 

counsel/representative and have submitted their written s Ssions as 

under: 

6. The Respondents 1, 3 & 4 denies all the. allegations made in the 

complaint by the complainants as false. The spoaggt contend that the 

ye respondent No.1 (formerly Possession mN } presently known as 

Ozone Elegant Developers Private L d authorized by powers of 

attorney, assignment deeds and deeds ‘ef delegation of powers to represent 

respondent No.3. 

7. The respondent No.3 is e dT the business of manufacture of bevel 

   

  

gears and pinions. TH dent No.3 is represented herein by its 

Attorney Ozone Elegant pers Private Limited (arrayed herein as Ozone 

Elegant Developers ). 

S “Tide lire efits submit that the complainants were desirous of 

purchag#hg a flat in the above project of the respondents and accordingly, 

Tae ie inants were allotted a unit bearing No.302, 3'¢ Floor, Block-A for 

a lye consideration of Rs.1,00,04,500/- and entered into agreement 

sale’ and construction agreement dated 23/6/2016. 

9, The respondents submit that the complainants have sought for interest 

on delay period. The respondents pray this Hon’ble Authority to direct them 

to pay Rs.24,59,578/- as interest on delay period to the complainants and 

also to take it on record. 
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10. The complainants in their written submission have submitted that they 

had purchased the above flat in the project of the respondents under th 

cashback scheme (when a demand was raised by the respondents 

    complainants were to make payment) and entered into agreement for) 

and construction agreement dated 23/6/2016. The complai e 

pay Rs.26,87,728/- in June 2016, June 2017, June 2018 2019. 

Though there was no construction activity the complainarlts paid the 

ale 

instalments in June 2016 and June 2017. In 2020, on and from the 

respondent with a discount of 10% on the instal tthe complainants 

have paid that too. In all the complainants Rpm 17/- to the 

respondents on various dates. \ 

11. The complainants submit that in luM¢ 22 the respondents sent an 

email stating that the flat book th and the cashback scheme is 

cancelled due to breach of@paymenmt of instalments which is not only 

arbitrary but also unlayft e complainant submits that if he had 

breached the payments, y did the respondents raised a demand for 

payment in 2020 and%effered 10% upfront discount. 

12. The compitai further submit that the respondents raised a demand 

letter dated 25/6/2022 for payment of balance sale consideration amount of 

Rs. 14,6659892/- before 31 March 2022 which shows the unfair and unjust 

pr. followed by the respondents. 

e complainants have sought for relief of delay period interest; to 

andover possession of the flat with occupancy certificate; not to cancel the 

cashback scheme and flat; costs of the present proceedings. 

14. In support of their defence, the respondents have filed copies of 

documents such as statutory filings demonstrating name change of the R-1 

from Possession Football LLP to Ozone Elegant Developers LLP and its 

reconstitution to Ozone Elegant Developers Private Limited, agreement for 

sale, construction agreement and calculation sheet as on 16/01/2024. 

tng hb
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15. In support of their claim, the complainants have produced documents 

such as copies of Agreement for Sale, Construction agreement, Payment 

Receipts and Memo of calculation for interest on delay period as on 

16/01/2024. 

16. This case was heard on 31/10/2023, 13/12/2023, 31/01 5 

26/03/2024 and 27/06/2024. Heard arguments of both sides. 

17. On the above averments, the following points would 

consideration:- 

1. Whether the complainants are entitled for CP claimed? 

2. What order? \y 

18. My answer to the above points are as \\ 

1. In the Affirmative. 

2. As per final order for the wiong oN 

Co 

19, My answer to Point N - From the materials placed on record, it is     

  

apparent that in spit eritering into an agreement for sale and 

construction agreement dover the flat to the complainants by June 

2019 with a gr iod of six months i.e. by the end of December 2019 

and receivin bsStantial sale consideration amount, the respondents have 

failed to abide e terms of the agreement and have not handed over the 

posses®i@g of the above said flat till today. 

2¢ Mm the averments of the complaint and the copies of the agreement 

ween the parties, it is obvious that complainants were supposed to get 

the possession of the flat by December 2019 including six months grace 

period. Having accepted substantial sale consideration, the respondents 

have failed to handover the flat to the complainants within stipulated time 

as agreed, certamly entitles the complainants herein for interest on the 

HLUD 
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delay period until handing over possession of the above flat by the 

respondents \ 

21. During the process of the hearing, the Hon’ble Authority has sed 

the written submissions filed by the respondents and written ssion 

which 

binds the parties in a contractual relation so as to be px®perl orced in 

accordance with law, and hence, it is necessary that it e from any 

ambiguity and vagueness. Here, in this case, the Pee has not 

    

   filed by the complainants. The agreement of sale is a key inst 

complied with the terms of the said agreement f 

22. The Hon’ble Authority has perused ae submissions submitted 

by the respondent in which they oN Ce that the principal amount 

received from the complainant eee to Rs.70,32,728/- and not 

Rs.72,78,617/- as claimed by, lainants. 

23. At this juncture, Os tion is drawn towards the decision of the 

our Appeal No.6750-57/2021 M/s Newtech 

Promoters v/s T. of Uttar Pradesh which is held as under:- 

Hon’ble Supreme 

ae 722: If we take a conjoint reading of subsections 

(1), (2) and (3) of Section 18 of the Act, the different 

ontingencies spelt out therein — 

XY (A) the allottee can either seek refund of the amount by 

withdrawing from the project; 

(B) such refund could be made together with interest as 

may be prescribed; 

(C) in addition, can also claim compensation under 

sections 18(2) & 18(3) of the Act; 

(D) the allottee has the liberty, if he does not intend to 

withdraw from the project, will be required to be paid 

interest by the promoter for every month’s delay in 

6 i -
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handing over possession at such rates as may be 

prescribed.” 

24. The complainants have claimed Rs.24,59,578/- (Rupees Twenty Four 

Lakh Fifty Nine Thousand Five Hundred and Seventy Eight only) on the 

principal amount of Rs.72,88,617/- vide their memo of calculation as 

16/01/2024 towards interest on delay period calculated from 30/0 

The Hon’ble Authority has not accepted the memo of calculation f the 

complainants, as the delay period interest is admissible from 19. 

25. The respondent in their calculation sheet as on f/16/0 24 have 

claimed that the interest on delay period payable to th 

Rs.24,59,578/-. 
plainants is 

complainants are entitled for interest o iod from 30/12/2019 till 

the date of handing over possession o{the flat by the respondents. 

26. Having regard to all these aspects, = omty concludes that the 

a 

27. Therefore, it is incumbent € respondent to pay interest on delay 

  

  

  

  

  

  

  

  
  

  

   
   
   

   

  

ent Details 

S.NO AMOUNT DATE 
1 | TOTAL PAYMENTS§LLL POSSESSION AS PER 53,03,617 | 30-12-2019 

AGREEMENT 

2 | SUBSEQ ENT 1 50,000 | 03-07-2020 

3) sy QUENT PAYMENT2 _ 2,40,000 | 10-07-2020 

| SUBSBQUENT PAYMENT3 i. | 495,000 11-07-2020 
pu SEQUENT PAYMENT 4 15,00,000 | 10-08-2020     

  

ie AL PRINCIPLE AMOUNT _ 72,88,617 
        S TOTAL DELAYED INTEREST as on 16/01/2024 21,382,586 
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FROM DATE 
NO. MCLR INTEREST INTEREST 

OF RATE RATE 

DAYS 

INTEREST CALCULATION FOR AMOUNT PAID TILL POSSESSION 53,03,617 

4 30-12-2019 30-01-2020 31 8.2|  10.2ason 
40-12-2019 

a 30-01-2020 29-02-2020 ae 

ea 29-02-2020 79-03-2020 , 

a 29-03-2020 29-04-2020 31 

29-04-2020 

  

   

    
   

       

    

   

Interest Calculation 

        
   

      

     
    

  

   
     
     

  

   
   

   

   10.2 as on 

10-01-2020 

       
     

  

9.55 as on 

40-05-2020 29-05-2020 

  

       
     

  

9.3.as on 

10-06-2020 29-06-2020 

  

    
   

      

9.3.as on 

10-07-2020 39-07-2020 

  

     

   
9.3 a5 on 

10-08-2020 

9 
73 9,3 a5 on 

» 
10-09-2020 

PX 29-1092020 29-11-2020 7.3\ 9.3ason 
10-10-2020 

f N 

12 29-12-2020 7.3| 9.3ason 

IN 
ne 

10-11-2020 

13 29-12-2020 29-01-2021 31 

14 79-01-2021 78-02-2021 aS 

29-08-2020, 

  

    

   

   

        

   
   

  

    
   

     

  

   

29-10-2020    
    

      

   

  

      
   

  

      
       

9,3as on 

10-12-2020 

      
     

9.3 as on 

10-01-2021
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15 28-02-2021 28-03-2021 28 7.3] 9.3ason 37,837 
10-02-2021 

16 28-03-2021 28-04-2021 31 | 7.3| 9.3ason 41,891 
10-03-2021 

17|  —- 28-05-2021 28-06-2021| 31) 7.3) 9.3ason 
45-05-2021 

18 28-07-2021 28-08-2021 a 7.3| 9.3ason 
15-07-2021 

19 28-08-2021 28-09-2021 31 7.3. 9.3ason 
15-08- 

20 28-09-2021 28-10-2021 30 7.3| 9.3 aqon 40,539 
15-09-20 

21| 28-10-2021 28-11-2021| 31) son 41,891 
0-2021 

22 28-11-2021 28-12-2021. 9.3 as on 40,539 
45-11-2021 

23 28-12-2021 28-01-20 9.3. as on 41,891 
45-12-2021 

24 28-02-2022 28-03 ae? =—s«28 7.3. 9.3ason 37,837 
15-02-2022 

25 28-03-2022 022 31 7.3, 9.3ason _ 41,891 
15-03-2022 

26 28-04-20 28-05-2022 30 7.4| 9.4ason 40,975 
® 15-04-2022 

28-05-2022 | 28-06-2022 31 7.5| 9.5ason 42,792 
15-05-2022 

28-06-2022 28-07-2022 30 7.7| 9.7ason 42,283 
15-06-2022 

9 28-07-2022 28-08-2022 31 7.8| 9.8ason 44,143 
15-07-2022 

30! 28-08-2022 28-09-2022 31 8| 10.0ason 45,044 
15-08-2022                  
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31 

  

  

  

    
  

      
  

  

  

        

  

        
  

   
  

  

   
  

  

  

  

    

28-09-2022 28-10-2022 30 8 10.0 as on 43,591 

15-09-2022 

32 28-10-2022 28-11-2022 31 8.25 10.25 as on 

15-10-2022 

33 28-11-2022 28-12-2022 30 8.35 10.35 as on 45,117 

15-11-2022 

34 28-12-2022 28-01-2023 31 8.6 10.6 

15-12- 

35 28-01-2023 28-02-2023 31 8.6 10.6 as on 47,747 

Deaugers 

36 28-02-2023 28-03-2023 28 8. Jason 43,533 

15-02-2023 

37 28-03-2023 28-04-2023 3 7 10.7 as on 48,197 

15-03-2023 
f 

38 28-04-2023 30 3.7 10.7 as on 46,642 

15-04-2023 

39 28-11-2023 30 8.75 10.75 as on 46,860 

15-11-2023 

CULATION FOR SUBSEQUENT PAYMENT 50,000 

LATION FOR SUBSEQUENT PAYMENT 2,40,000 

1 10-0 10-10-2020 30 7.3 9.3ason 1,834 

10-09-2020 

2 -10-2020 16-11-2020 31 7.3 9.3 a5 on 1,895 

10-10-2020 

10-11-2020 10-12-2020 30 73 9.3 as on 1,834 

10-11-2020 

4 10-12-2020 10-01-2021 31 7.3 9.3 as on 1,895 

10-12-2020 

5 10-01-2021 10-02-2021 31 7.3 9.3ason 1,895 

10-01-2021 

6 10-02-2021 10-03-2021 28 7.3 9.3 as on 1,712 

10-02-2021               
  

10 
mae 

en



smor bss Sove® axes Dobhosrs xpHsed, 

Karnataka Real Estate Regulatory Authority, 
#1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CS] Compound, 

ard Cross, Mission Road, Bengaluru-360027 

  

  

  

  

  

    
      

  

         

  

      

    

      
    

    
    
    

  

7 10-03-2021 10-04-2021 31 7.3] 9.3ason 1,895 
10-03-2021 

8 10-04-2021 10-05-2021 30 7.3|  9.3ason 1,834 
10-04-2021 

~9!] 10-05-2021 10-06-2021. 31/ 7.3. 9.3ason 95 
10-04-2021 

10 10-06-2021 10-07-2021 30 7.3|  9.3ason 1,8 
15-05-2021 

41 10-07-2021 10-08-2021 31 7.3|  9.3ason 1,895 
15-06- 

12 10-08-2021 10-09-2021 31 7.3| 9.3 Smon 1,895 
15-07-20 

13| 10-09-2021 10-10-2021 as on 1,834 
08-2021 

14 10-10-2021 40-11-2021 9.3 as on 1,895 
15-09-2021 

15. —«:10-12-2021 10-01-20 \ 7.3| 9.3ason 1,895 
15-11-2021 

16 10-02-2022 10-0322 28 7.3/  9.3ason 1,712 
15-01-2022 

17 10-03-202 022 31 | 7.3|  9.3ason 1,895 
45-02-2022 

18 10-94-20 10-05-2022 30 7.3|  9.3ason 1,834 
15-03-2022 

19 10-05-8022 10-06-2022 31 7.4| 9.4ason 1,916 
15-04-2022 

@ 10-06-2022 10-07-2022 30 7.5| 9.5ason 1,873 
15-05-2022 

1; 10-07-2022| 10-08-2022; 31 7.7|  9.7ason 1,977 
15-06-2022 

22 10-08-2022 10-09-2022 31 7.8|/  98ason 1,997 
15-07-2022                  
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23 10-09-2022 10-10-2022 30 8 10.0 as on 1,972 

15-08-2022 

24 10-10-2022 10-11-2022 31 8 10.0 as on 

15-09-2022 

25 10-11-2022 10-12-2022 30 8.25 10.25 as on 2,021 

15-10-2022 

26 10-12-2022 10-01-2023 31 

27 10-01-2023 10-02-2023 31 

28 10-02-2023 10-03-2023 28 

29 10-03-2023 10-04-2023 1 7 10.7 as on 2,181 

15-02-2023 

30 40-04-2023 8.7 10.7 as on 2,130 

15-03-2023 

31 10-05-2023 8.7 10.7 as on 2,181 

15-04-2023 

32 10-06-2 10-07-2023 30 8.7 10.7 as on 2,110 

15-05-2023 

33 10-0 10-08-2623 31 8.7 10.7 as on 2,181 

15-06-2023 

1B08-2023 10-09-2023 31 8.75 10.75 as on 2,191 

15-07-2023 

10-09-2023 10-10-2023 30 8.75 10.75 as on 2,120 

15-08-2023 

36 10-10-2023 10-11-2023 31 8.75 10.75 as on 2,191 

15-09-2023 

37 10-11-2023 10-12-2023 30 8.75 10.75 as on 2,120 

15-10-2023 

38 10-12-2023 10-01-2024 31 8.75 10.75 as on 2,191 

15-11-2023             
  

2 WS 
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39 10-01-2024 16-01-2024 6 8.75| 10.75 as on 424 
15-11-2023 

INTEREST CALCULATION FOR SUBSEQUENT PAYMENT 1,95,000 
1 11-07-2020 11-08-2020 31 7.3| 9.3ason 1,540 

10-07-2020 

2/  11-08-2020/  11-09-2020| 31 7.3|  9.3ason 0 
10-08-2020 

3 11-09-2020 11-10-2020 30 7.3|  9.3ason 1,490 
none (1) 

4 11-10-2020 11-11-2020 31 7.3| 93a 1,540 
10-10-3020 

5 11-11-2020  11-12-2020| 30 7.3 @ 9.3as0n 1,490 
11-2020 

6 11-12-2020 11-01-2021, 31) 7 '3 as on 1,540 
NX 10-12-2020 

7) 14-01-2021 11-02-2021 7.3| 9.3ason 1,540 
10-01-2021 

g 11-02-2021 28 7.3| 9.3ason 1,391 
10-02-2021 

9 11-03-2021 31 7.3/  9.3ason 1,540 
| 10-03-2021 

10 11-04-2021 11-05-2021| 30| 7.3| 9.3ason 1,490 
10-04-2021 

11 11-0 41-06-2021 31 7.3| 9.3ason 1,540 
10-04-2021 

1 06-2021 11-07-2021 30 7.3| 9.3ason 1,490 
15-05-2021 

11-07-2021 11-08-2021 31 7.3| 9.3ason 1,540 
15-06-2021 

14 11-08-2021 11-09-2021 31 7.3|/  9.3ason 1,540 
45-07-2021 

15 11-09-2021 11-10-2021 30 7.3 9,3ason 1,490 
15-08-2021 

13 
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16 41-10-2021 11-11-2021 31 7.3/ 9.3ason 1,540 
15-09-2021 

17 41-11-2021 11-12-2021 30 7.3 9.3ason 
15-10-2021 

18 41-12-2021 11-01-2022 31 7.3| 9.3ason 1,540 
15-11-2021 

19 41-01-2022 11-02-2022 31 7.3) 9.3agon 
15-12- 

20 11-02-2022 11-03-2022 28 7.3 |@ 9.3ason 1,391 
Deer 

21 11-03-2022 11-04-2022 31 7 ’3 as on 1,540 
15-02-2022 

22 11-04-2022 11-05-2022 3] 9.3ason 1,490 
15-03-2022 

23 11-05-2022 31 7.4|  9.4ason 1,556 
15-04-2022 

24 11-06-2022 30 7.5 9.5 as on 1,522 

15-05-2022 

25 11-07-2 11-08-2022 31 7.7 9.7 as on 1,606 

15-06-2022 

26 11-0 11-09-2022 31 7.8| 9.8ason 1,623 
15-07-2022 

9-2022 11-10-2022 30 8|  10.0ason 1,602 
15-08-2022 

11-10-2022 11-11-2022 31 8| 10.0ason 1,656 
15-09-2022 

29 11-11-2022 11-12-2022 30 8.25| 10.25ason 1,642 
15-10-2022 

30 11-12-2022 11-01-2023 31 8.35 | 10.35ason 1,714 
15-11-2022 

31 11-01-2023 11-02-2023 31 8.6|  10.6ason 1,755 
15-12-2022                 
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# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound, 

/ 3rd Cross, Mission Road, Bengaluru-560027 
  

  

  

  

    

  

      
  

  

  

  

  

  

         

    

  
  

    

  

    
  

  

  

  

  

  

  

  

  

  

  

                  

  

32 11-02-2023 11-03-2023 28 8.6] 10.6ason 1,585 
15-01-2023 

33 11-03-2023 11-04-2023 31 8.7! 10.7ason 1,772 
15-02-2023 

34 11-04-2023 11-05-2023; 30 8.7| 10.7 ason 414 
15-03-2023 

35 11-05-2023 11-06-2023 31 8.7|  10.7ason 1,77 
15-04-2023 

36 11-06-2023 11-07-2023 30 8.7| 10.7as0 1,714 
15-05- 

37 11-07-2023 11-08-2023, 31) 8.7. 10.7%s0 1,772 
15-06-202 

38 11-08-2023 11-09-2023 31 as on 1,780 
7-2023 

39 11-09-2023 11-10-2023 10.75 as on 1,722 
15-08-2023 

40 11-10-2023 |  11-11-202 10.75 as on 1,780 
15-09-2023 

ad 11-01-2024 16-01- 20g 5 8.75 | 10.75 ason 287 
15-11-2023 

INTEREST CALCUWABMON FOR SUBSEQUENT PAYMENT 15,00,000 
1 10-08-2020 10-09-2020 31 7.3| 9.3ason 11,847 

10-08-2020 

2 10-0 10-10-2020 30 7.3| 9.3ason 11,465 
10-09-2020 

10-2020 10-11-2020 31 7.3! 9.3ason 11,847 
10-10-2020 

10-11-2020 10-12-2020 30 7.3|  9.3ason 11,465 
10-11-2020 

10-12-2020] 10-01-2021 31 7.3| 9.3ason 11,847 
10-12-2020 

6 10-01-2021 10-02-2021 2A 73/ 9.3ason 11,847 
10-01-2021 

= == = 
 



amor djs Sobe® axeis® Yobogcs seme, 

Karnataka Real Estate Regulatory Authority, 
# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound, 

3rd Cross, Mission Road, Bengahuru-560027 
  

  

  

  

  

  

      
  

  

  

  

    
    
  

  

  

  

  

  

  

  
    
       
  

    

  

    

  

  

  

  

7 10-02-2021 10-03-2021 28 7.3] 9.3ason 10,701 
10-02-2021 

8 10-03-2021 10-04-2021 31 7.3. 9.3ason 
10-03-2021 

9 10-04-2021 10-05-2021 30 7.3 9.3ason 11,465 
10-04-2021 

10 40-05-2021 10-06-2021 31 7.31 9.3ason 
10-04- 

11 10-06-2021 10-07-2021 30 7.3 |& 9.3.as on 11,465 
Doe 

12 40-07-2021 10-08-2021 31 Cas as on 11,847 
15-06-2021 

13 10-08-2021 10-09-2021 «731 9.3ason 11,847 
15-07-2021 

14 10-09-2021 7.3| 9.3ason 11,465 
15-08-2021 

15 10-10-2021 7.3 9.3ason 11,847 
15-09-2021 

16 10-11- 10-12-2021 30 7.3| 9.3ason 11,465 
15-10-2021 

17 10-1%&202 10-01-2022 31 7.3| 9.3ason 11,847 
15-11-2021 

01-2022 10-02-2022 31 7.3| 9.3ason 11,847 
15-12-2021 

10-06-2022 10-07-2022} 30 7.5. 9.5ason 11,712 
15-05-2022 

20 10-08-2022 10-09-2022 31 7.8|  9.8ason 12,484 
15-07-2022 

21 10-11-2022 10-12-2022 30 8.25. 10.25ason 12,636 
45-10-2022 

22 10-02-2023 10-03-2023 28 8.6|  10.6ason 12,197 
15-01-2023           

  

« WS 
   



soor bse Saber Dqyebse Noboses aoHw7e0, 

Karnataka Real Estate Regulatory Authority, 
# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound, 

3rd Cross, Mission Road, Bengaluru-560027 
  

  

  

  

23 10-04-2023 10-05-2023 30 8.7] 10.7 ason 13,191 
15-03-2023 

24 ~—«-:10-05-2023| 10-06-2023 31 8.7 10.7ason 13,631 
15-04-2023 

25|  10-06-2023|  10-07-2023| 30 8.7| 10.7ason 

    

   

   

  

15-05-2023 

  

26 10-08-2023 10-09-2023 31 8.75 10.75 as on 

15-07-2023 

  

27 10-09-2023 10-10-2023 30 8.75 13,253 

     

    

    
          

                  
28 10-10-2023 10-11-2023 31 8.75 13,695 

~a9/ = 10-41-2023; 10-12-2023 as on 13,253 
0-2023 

30 10-12-2023 10-01-2024 3 10:75 as on 13,695 

15-11-2023 

31 10-01-2024 16-01-202 10.75 as on 2,650 

15-11-2023 

7 TOTAL 21,82,586 
DELAYED 

INTEREST as 

on 

_ 16/01/2024 

28, scan raised above is answered in the Affirmative. 

29, swer to point No. 2:- In view of the above discussion, this 

   
at deserves to be allowed. Hence, I proceed to pass the following 

ORDER 

In exercise of the powers conferred under Section 31 of 

the Real Estate (Regulation and Development) Act, 2016, 

the complaint bearing No.00930/2023 is hereby allowed.



Bmerkls Sader axes? Doadogee zeHeed, 
Karnataka Real Estate Regulatory Authority, 

# 1/14, 2nd Floor, Silver Jubilee Block, Unity Building Backside, CSI Compound, 

3rd Cross, Mission Road, Bengaluru-560027 
  

i.The Respondents are directed to pay the amount of 

Rs.21,82,586/- (Rupees Twenty One Lakh Eighty Two 

Thousand Five Hundred and Eighty Six only) towards 

interest on delay period calculated at MCLR + 2% fro 

30/12/2019 to 16/01/2024 to the complainants vw 

60 days from the date of this order. 

The interest due from 17/01/2024 up to the Ke osira 

payment will be calculated likewise d paid to the 

complainants until handing over possessiomoffthe flat by 

the respondents. \v~ 

2. The respondents are 5 ‘0 complete the 

construction immediately ™ ver possession of the 

flat with occupancy ce << tothe complainants. 

The complaina at liberty to initiate action for 

peda e with law if the respondent fails to 

wer the order of this Authority. 

recovery in ac¢ 

      

pay the amount 4 

No order to the costs. 

A. (Neelmani N Raju) 
Member, K-RERA 

O 
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